
fl T1 C2j D1\7ITTvw TITNL 	DCPD RENCH 

AT HYDERAFD 

O.A. No.391/93 	
Dt.of Decision 28.4.93 

T.A. No. 

_______ _____Petitioner 

for 
the petitioner 
(s) 

Versus 

Reondent. 

Advocate for 
the Respondent 
(5) 

CORAM 

THE HON'BLE MR. Justice V.Neeladrj Baa, Vice Chairman 

THE HON'BLE ?P. P.T.Thiruvengdarn, Member (A,mn.) 

I. Whethr Reporters of local papers may 
be a]iwed to see the judqement? 

To be referred to the Reporters or not? 

Whether their Lordships wish to see 
the fair copy of the Judgernent 

Whether it neec-s to be circuisted tc 
other Benches of the Tribunal? 

Remarks of Vide-chairman on Columns - 
1,2,4 (to be submitted to Hon'ble 
Vice-chainpan where heis not on the 
Bench.) 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERPSBAtJ BENCH: 
AT HYDERABAD 

O.A.N0.391/93 	 Date of Yudqment: 28.4.1993 

Between: 

Mr. G.Mahmood 

	

	 Applicant 

AND 

The Collector of Customs & 
Central Excise, 
Hyderabad-29. 

The Dy. Collector (p&v), 
0/0 the Collector of Customs & 
Central Excise, 
Hyderabad-500020. 	 .. 	 Respondents 

APPEARANCE: 

COUNSEL FOR THE APPLICANT: Mr. V.Venkateswara Rao, Advocate 

COUNSEL FOR THE RESPONDENTS: Mr. N.V.Ramana, Addl.CGSC 

CORAM: 

Hon'b].e Shri Justice V.Neeladri Rao, Vice Chairman 

Hon hie Shri P.T.Thiruvengadam, Member (Admn.) 

JUDGMENT OF THE DIVISION BENCH DELIVERED BY THE HON'BLE SHRI 
JUSTICE V.NEELADRI RAO, VICE CHAIRMAN 

The applicant herein is working as Inspector of 

Central Excise at Dichpally, Nizamabad District. By aa order 

dated 31.3.1993, the applicant was transferred to Ramachandre-
puram Range, Hyderabad I D1v1s1on. Tuìe saxo transrer 

nged in this OA. 

2. 	Heard Mr. V.Venkateswara Rao for the applicant and 

Mr. N.V.Ramana for the respondents. It is stated for the 

applicant that his mother who is aged about 100 'ears is liv 

with him and it will be hazardous to him to 	take her in 

hot suryrier from Dichpally to Hyderabad. The impugned 

dated 31.3.1993 does not disclose that some one else 



in the place of the applicant at Dichpally. In these circum.-

stances we feel that it IS just and proper to direct the 

respondents to allow the applicant to handover the charge 

on 36.6.1993. The CA is ordered accordingly at the admission 

stage. No costs. 

(Dictated in the open Court). 

N 

(v.NEELISJDRI RAO) 
Vice Chairman 

(P .T .THIRUVENGADAM) 
Member (Adrnn.) 

Dated: 28th April, 1993. ....c3 	
Re'St2ar'IJ 
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To 
1 • The Collector of Customs and Ce9tral Excise., 

I-Iyderabad-29. 

The Deputy Collector (P&v) 
0/0 the Collector of Customs & qentral Excise, 

One copy to Mr.V.venkateswara Ráo, 'dvocate CA.Hyd. 
One copy to Mr.N.V.Raxnana, Addl.CGSC.CkT.I-Iyd. 

One copy to Library, CAT.Hyd. 

One spare copy 

pvm 


